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2. M/s. Garden Reach Road Rol- Calcutta, Nagpur, Strictly it was not a case

Ship-builders & lers

43/46, Garden
Reach
Calcutta-700024..

West Ben- Mahara-
Engineers Ltd., gal -

of change of location,
shtrag as the party wa al-
ready manufacturing
road rollers at Nagpur &
Calcutta, which loca-
tions were also indic-
ted in IL application,
but I/L was issued with
location at Calcutta
only. Assuch cascwas
approved for mfg. of
road rollers at Nagpur
also within the overall
licensed capacity.

Strvike by Members of OCanfeen
Mazdoor Sabha

6113. SHRI R. P. YADAV: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether members of the Can-
teen Mazdoor Sabha are on strike
since 10th July, 1980;

(b) it so, the reasons therefor; and

(c) the steps taken by Govern-
ment for redressal of their grievan-
ces?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) Yes, with
effect from the 18th July, 1880 and
not from 10th July, 1980, The strike
has since been called off on 21st July,
1980.

(b) The Canteen employees have
submitted certain demands in regard
to improvement of their service con-
diffons including their being treated
at par with Central Government ser-
vants in all respects.

(c). The Canteen employeeg have
been declared ag holders of civil posts
in connection with the affairs of the
Union with effect from 1-10-1979.
Statulory rules governing their condi-
tions of services are being framed
under the proviso to article 309 of

the Constitution. Their other demands
are also under consideration,

Leasey in Comstruction of Ain Baghze

6114, SHRI ANAND SINGH: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether the Ain Baghze Hous-
ing Project being comstructed in Ku-
wait by Engineering Projects (India)
Ltd. will result in huge losses to
Government of India monetarily and

in terms of prestige;

(b) whether it is also a fact that
this losg is mainly because of the neg-
ligence and other malpractices of the
Corporation officials; and

(e) if s0, what action Government
propose to take to cut down the losses
and against E, P. 1. officialg involved?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Though a loss in financial terms
in the project appears to be definite,
an accurate forecast of the losses
likely to be incurred by M/s. Engi-
neering Projects (India) Lid. (EPI) is
very difficult to make at this stage.
It ig not true that EPI have suffered
a loss of prestige on account of this
project. In fact, gfter the award of
the Ain Baghze Housing Project, EP1
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have sgecured several other overseas
projects in JIraq, Abu Dhabi, Saudi
Arabia and also Kuwait for a total
value of Rs. 345.50 crores approximate-

(b) No, Sir.

(¢) Does notl arise.

crfeew W rooer O Sun fawfomr v &
fag snafaal e wa

6115. ut fagrat fmg : w7 Swvw wal
ag TA¥ W wa FG7 fw

(%) #Fr  Smardy S ¥ awR
wifees # Fowe & guw (awigg sl
moew fwgar &, =@k

(@) afx g, @1 9 w& *rd § wgi
e FEAAT freAT & W1 T WIRA AT & T
o frure o odw ¥ LEGLIE I e

g’

o wateR ¥ avg WAy (s "o
dte gao fex): (%) WX (& &7 &
Farey & fao sqfwee qmafaay & sqEvh-
mﬁﬂrma‘fqﬁw{m&wa
wrtgratmﬁairmmﬁﬁ
Pamral auf‘aamfrﬁvnﬁa’rt

‘9"

E

g mﬁmm&mmman
sofoes W crfees @ fww dmT fag
a1y F I F ot Fmfaery gra & w
fredft gRm T safe & a1y ¥ e wvg
fafre st dr ad &

Preventim of Land Aliemation and
N Restoration .

6116. SHRI GIRIDHAR GOMANGO:
SHRI A. K, ROY:

Will the Minister of
AFFAIRS be pleaseq to state:

(a) the factors responsible for
transfer of lands from tribals to
others identified by his Ministry;

(b) whether the States have been
asked to undertake effective imple-~
nentation of the lawg relating to pre-
vention of land alienation and resto-
~ation,

((c) if so, the guidelinesy issued te
“xe States in this regard;
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(d) the measurés taken by the
Stateg on the guidelines issued so far;

(e) the Acts implemented, State-
wise, and achievements made go far;
and

(f) the reasons for delay in im-

plementation of the saig Laws and
Regulations by the States?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)"'
(a) Traditionally, the tribes have been
living in exclusive areas under the
sway of a non-monetised economy.
With the opening of the areas, crea-
tion of reserve forests, discovery and
exploitation of minerals and establish-
ment of industries, the economy be-
came monetised rather goon. This led
to alienation of tribal land.

(b) Yes, Sir.

(c) The State Governments have
been given the following important
guidelines:

(i) The existing laws regulating
the t{ransfer of lands belonging to
Scheduled Tribes should be review-
ed urgently and all loopholes should
be plugged to make them effective;

(ii) The areas of high incidence
of land alienation in each State
should be listed. Identification of
alienated land and its restoration in
these high incidence areas should be
taken yp on a campaign basis;

(iii) In areas where the task of
land restoration is seizable and can-
not be adequately handled by the
normal revenue machinery, special
machinery may be created for a
limited period.

(d) States have made enactments
for prevention of alienation of land
and restoration of alienated land. Fur-
ther amendments have been carried
out or are being processed to plug
loopholes. Some States have glso
posted special officer.

(e) Information regarding the Acls
implemented State-wise is given in
Annexure ‘A’. [Placed in Library. See





